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=IN THE MATTER OF:

BEFORE THE HON’BLE l‘;IAq:iIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 614 OF 2025

ASHISH SAGAR DIXIT & ORS. .APPLICANTS
VERSUS
STATE OF UTTAR PRADESH & ORS. ..RESPONDENTS

ADFDITIONAL AFFIDAVIT ON BEHALF OF APPLICANT NO. 2 POINTING OUT
CONTINUOUS VIOLATION OF NORMS BY RESPONDENT NO. 5

I, Usha Nishad, aged about 36 years, D/o Late Shri Ramcharan Nishad, Village Sandi,

Mazra Amaan Dera, Police Station- Pailani, Banda, Uttar Pradesh-210129, do hereby

solemnly affirm and declare as under:

1. That I am the Applicant No. 2 in the above-titled Original Application and am

conversant with the facts and CichmStances of the case and corhpetent to swear
this affidavit. v :

2.  That the above titled Originala Appliﬁafidﬁ 'wés ’ﬁled raising activity of illegal sand
mining undertaken_ by New 'Eure'ké 'Mine‘s (Respondent No. 5/ Project Proponent)
on the bank of Rfver Ken at VilIagé - Sandi Khadar, Tehsil- Pailani District—
Banda, U.P. Vide order 'dated 3.12.2025, this Hon’ble Tribunal was pleased‘t'o‘_ ) '
issue notice in the above-titled Original Appiication and directed the formation of
a Joint Committee to visit the site and submit a report before this Hon'ble
Tribunal.

3. It is submitted that during the time of filing the application, and listing for

admission, the mining in the concerned area had been stopped due to restrictions

from monsoon season. Howevel:,,after the above mentloned notice issued by
SR




this Hon'ble Tribunal, the mining activity resumed in December, 2025 and the
Project Proponent continued with the illegal mining activity in violation of the EC
conditions dated 8.10.2024, Sustainable Sand Mining Guidelines, 2016 which is
damaging the environment and agricultural fields. The Applicant submits the
following:

a. In-stream mining with the help of help of heavy machinery and
formation of ramp used for transportation:

i. That the Project Proponent, Respondent No. 5 has resumed in-stream mining
in River Ken. The in-stream mining is prohibited under the Environment
Clearance conditions and Sand Mining Guidelines. The continued in-stream
mining is destroying the river and its ecology. The Applicant has taken
photographs on 15.12.2025 of the in-stream mining being undertaken by the
Project Proponent with the help of heavy machinery. The Project Proponent
has also formed a ramp on the water channel to transport sand on trucks.
The construction of ramp is not only illegal but has 6bstructed the flow of
the river

A copy of the photographs showing in-stream mining as taken on 15.12.2025 is

annexed herewith as ANNEXURE A-1.

ii. Itis submitted that the Project Proponent seems to be aware of the visit of
the Joint Committee 'formed by this Hon'ble Tribunal on 18.02.2026, and
thereby the Applicant observed that the Project Proponent had started filling
up the pits formed from the illegal sand mining and also started dismantling
the temporary ramp formed in the middle of the river to transport sand to

remove any evidence of the illegal sand mining activity.
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ii.i. The ramp dismantled on 18.02.2026 has been reconstructed and
Respondent is using it for transportation of sand by use of heavy vehicles.

A copy of the photographs dated 17.02.2026 and 18.02.2026 showing filling up

of pits is annexed herewith as ANNEXURE A-2.

A copy of the comparative photographs showing usage of ramp as on 5.02.2026

and dismantling and removal of the ramp on 18.02.2026 is annexed herewith as

ANNEXURE A-3,

A copy of the photographs showing ramp in use dated 21.02.2026 is annexed

herewith as ANNEXURE A-4.

b. Continued Use of Heavy Machinery in Violation of Environmental
Clearance:
That the Project Proponent has been mining sand using heavy machinery
such as poclain machine which is not permissible as per the EC conditions.
The Respondent No. 5 is continuously using heavy machinery. The Applicant
is submitting photographs of the usage of heavy machinery which is not
permissible under the concerned EC dated 8.10.2024. It is observed that
Respbndent No. 5 is continuously using heavy machinery for sand mining
operations within the area. The Applicant has documented this ongoing use
of heavy equipment by submitting photographs as evidence. This practice is
expressly prohibited under the Environmental Clearance (EC) conditions
dated 8.10.2024. The use of heavy machinery not only contravenes the
stipulated guidelines but also poses a significant threat to the ecological
balance of the river and its surroundings. The photographs provided by the

Applicant clearly depict the unauthorized deployment of such equipment,
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underscoring the disregard for 144 conditions by the Project Proponent,
after they resumed mining activities in December, 2025.

A copy of the photographs submitted by the Applicant showing usage of heavy

machinery as on 28.01.2026 is annexed herewith as ANNEXURE A-5.
¢. Mining beyond the lease area:
That the Project Proponent has mined sand outside the lease area as defined
in the Mining Plan. The Project Proponent has mined sand close to the
agricultural field of the residents of Village Sandi Khadar.
A copy of the photographs showing mining of sand close to the agricultural field
as on 28.01.2026 is annexed herewith as ANNEXURE A-6.
That due to such alarming rate with which the Project Proponent has undertaken
sand mining, the Applicants had been complaining about the sand mining activity
causing destruction in the area. In response to that, the Additional Commissioner
(II), Commissioner Ofﬁce,{ Chitrakoot Mandal, Banda sent a letter dated
29.12.2025 to the Respondent No. 3 requesting to investigate the issue and
submit a report. However, no further action was taken as per the knowledge of
the Applicants.
A copy of the letter dated 29.12.2025 issued ‘by the Additional Commissioner

(II), Commissioner Office, Chitrakoot Mandal, Banda is annexed herewith as

ANNEXURE A-7.

That when observing no further action being taken, the Applicant No. 1
submitted a representation dated 19.01.2026 to the Joint Committee formed by
this Hon’ble Tribunal including Respondent No. 3 informing about the illegal sand

mining activity being undertaken by the Project Proponent. Thereafter, a letter




was issued on 23.01.2026 by the (Eloﬁnq)issioner, Chitrakoot Mandal, Banda to
the Mining Officer, Banda wherein it was requested to officer to investigate the
issue and submit a report,
A copy of the complaint sent by the Applicant No. 1 to the Joint Committee
authorities dated 19.01.2026 is annexed herewith as ANNEXURE A-8,
A copy of the letter dated 23.01.2026 issued by the Commissioner of Chitrakoot
Mandal, Banda to the Mining Officer, Banda is annexed herewith as ANNEXURE
A-9,
. That the above-mentioned Additional Affidavit is to bring on record the
continuous violation of the norms by Respondent No. 5 and complete inaction by
the Respondent authorities in enforcing compliance. 1t is further submitted that
even at the time of swearing of this affidavit the mining is continuing in the same
manner and no action by the authorities has been taken till date.
- That the contents of the above-mentioned Additional Affidavit are true and
correct and nothing material has been concealed therefrom.
SRSy
DEPONENT
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ANNEXURE A-1

Photograph showing in-stream mining in River Ken as taken on 15.12.2025:




147

ANNEXURE A-2
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ANNEXURE A-3

Following are the comparative photographs showing usage of
ramp/pathway on 28.01.2026 and 5.02.2026 and dismantling and removal
of ramp on 18.02.2026:

EXISTENCE AND OPERATION OF THE RAMP/PATHWAY:

a. Photograph of ramp/pathway in the middle of River Ken as taken on 28.01.2026:

v L

Pushpoday Niwas, 1431a/16, Jheel Ka Purwa, Devnagar, Khinpar, Banda, Uttar Pradesh
210001, India

Latitude Longitude
25.70184162° 80.31300941°

Local 01:22:26 PM Altitude 11.87 m
GMT 07:52:26 AM Wednesday, 28.01.2026

b. Photograph of ramp/pathway in the middle of River Ken as taken from the
Applicant No. 1's Twitter account on 5.02.2026:
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REMOVAL OF RAMP/PATHWAY BEFORE JOINT COMMITTEE VISIT:

c. Photograph of ramp/pathway removal as taken by Applicant No. 2 on 18.02.2026

right before the Joint Committee visit:
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ANNEXURE A-4

Following photographs dated 21.02.2026 show usage of ramp/pathway

constructed by the Project Proponent after Joint Committee visit on
18.02.2026:

GPS Map Camera

Sl A3, IR UesT, HIRd =

ISt B35, ITR UL, YR, J6il A, IR Ul , JRd
3 Lat 25.707342° Long 80.315873°
~ama Google d AfAaR, 21/02/2026 04:45:06 PM GMT +05:30

— - -~ e

Sofl 73, 39X Uesl, YRd =
IS T3, IR UM, URd, dSil JF, IR UeRT, IRd

Lat 25.707352° Long 80.315881°
IfAaR, 21/02/2026 04:44:56 PM GMT +05:30
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3 BT, IR UCT, R =
| U1, IR U, MR, Ugl, IR T2, R
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ANNEXURE A-5

Photographs showing usage of heavy machinery as on 28.01.2026:

Pushpoday Niwas, 1431a/16, Jheel Ka Purwa, Devnagar, Khinpar, Banda, Uttar Pradesh
210001, India

Latitude Longitude
25.704624° 80.31760209°

Local 02:26:38 PM Altitude 11.87 m
GMT 08:56:38 AM Wednesday, 28.01.2026

Camera Lite

Pushpoday Niwas, 1431a/16, Jheel Ka Purwa, Devnagar, Khinpar, Banda, Uttar Pradesh
210001, India

Latitude Longitude
25.70364941° 80.31595879°

Local 01:08:20 PM Altitude 11.87 m
MT 0/:38:20 AM Nednesdaay 8 0




154

ANNEXURE A-6

Photograph showing mining of sand taking a portion of the agricultural field located near village Sandi Khadar on the

bank of River Ken:

Pushpoday N

Latitude
25.70203773°

Local 01:17:24 PM
GMT 07:47:24 AM

210001, India

Longitude
80.31346129°

Altitude 11.87 m
Wednesday, 28.01.2026
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Annexure A-7
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Annexure A-8

Member Secretary, crPcB
postal Address: Parivesh Bhawan, East Arjun Nagar, Delhi-110032
E-mail: mscb.cpeb@nic.in

Member Secretary, UPPCB

Building No.1C- 12V,

vibhutikhand, Gomti Nagar, Lucknow (U.P.)
E-mail: ms@uppcb.com, Tel: 562 3556249

3, District Magistrate smtJ. Ribha,Banda,UP : 210001

4. Ministry of Env., Forest and Climate Change,
Regional Office (CZ), Kendriya Bhawan,
Sth Floor, Sector "H" Aliganj,
Lucknow — 226020
Ph. No. :_0522—2324025, 2323850, 2763559
Fax N0.:0522-2326696, 2324025
Email: rocz.lko-mef@nic.in
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Annexure A-9
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: 160
M Gma || Litigation . <litigation@dclawchambers.com>

Additional Affidavit on behalf of the Applicant in OA No. 614 of 2025 Ashish Sagar

Dixit & ors. Versus. State of Uttar Pradesh and Ors.
1 message

Litigation . <litigation@dclawchambers.com> Tue, Feb 24, 2026 at 10:59 AM
To: priyanka swami <advpriyankaswami@gmail.com>, seiaaup@yahoo.com, ms@uppcbh.com, eurekanew1001@gmail.com
Cc: Shreepurna Dasgupta <shreepurnadasgupta@proton.me>

Dear Sir/madam,

Please find attached-Additional Affidavit on behalf of the Applicant in OA No. 614 of 2025 Ashish Sagar Dixit & ors.
Versus. State of Uttar Pradesh and Ors.

Thanks & Regards
Counsel for the Applicant
2 attachments

@ Stay application.pdf
1229K

@ Additional Affidavit on behalf of the Applicant.pdf
18290K
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